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Notice is hereby given that the National Company Law Tribunal has ordered thecommencement of a.c.olporate insolvency resolution pro..r, of the Soubhagyalu*-i pooa,
Private Limited on 14th Decemebr,2 020

The creditors of Soubhagyalaxmi Foods Private Lirnited are hereby called upon to submittheir claims with proof on or before 28th of December, zozo to the interim resolutionprofessional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. Allother creditors may submit the clairns with proof in p...on, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate itschoice of authorised representative from among the three insolvency professionals listedagainst entry No.l3 to act as authorised representative of the class in Forn CA. Notapplicable

submission of false or misleading proofs of craim shall attract penalties.

Date: l7'h December, 2020
Place: Indore
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